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Mr. Speaker: The real question is III 
the latter part: do the Government 
propose to liberalise those restrictions? 

Shri T. T. Krislmamachari: I would 
like to liberalise; only I have not gOt 
the wherewithals. 

Shri Kapur Singh: Sir, there is nu 
faIJacy of petitio principii involved in 
my question. 

Mr. Speaker: Order, order. The 
answer has ·been given. Shri Swell. 

Shr! Swell: In answer to the ques-
tion of Shri Hem Barna, the :-Jeputy 
Minister has given only suppositions, 
but the question is, have the Govern-
ment made a study of the modus 
opeTandi of theSe blackmarketeers in 
foreign exchange. 

Shri T. T. Krishnamachari: 'The 
Enforcement Directorate have, I pre-
sume, to make this study continuously 
without which there is no reason for 
their existence. 

Shri Hecla: May I know whether It 
has come to the notice of the Govern-
ment that the permission given to 
certain firms and shops in important 
hotels to accept the foreign exchange 
at the Government rates gives ample 
scope to create a black market fol' 
them? 

Shr! T. T. KrishnalDlWhari: I take 
the information of the hon. Member. 

Loans or Displaced Persons from 
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WiII the Minister of Works, Rousing 
and Rehabilitation be pleased to stat",; 

(a) whether there is any proposal to 
write oft the loans to the tune of 

RH. 80 crores advanced to the displac-
ed persons from Pakistan; 

(b) if so, whether this proposal has 
been finaliBed; ant.! 

(e) the reasons for writing off the 
loans? 

The Minister of Works, Housing and 
RehabllJtation (lShr! Mehr Chand 
Khanna): (a) to (c). There is no pro-
posal for any general remisslOn 01 
loans advanced to the displaced per-
sons from West Pakistan. So far as 
the loans paid to the East Pakistan 
displaced persons are concerned, the 
question whether a part of these loans 
should be remitted, and, if so, to what 
extent, is under consideration. 

Shri S. C. Samanta: May,l know 
whether any enquiry has been made 
as to why they have not been able to 
repay the loans, though the loans 
were granted for gainful business and 
other things? 

Shri Mehr ChaDd Khanna: In the 
initial stages the loans were advanced 
and they were then rather of a small 
nature, and they were also given in 
driblets. That is the reason why we 
have not been able to realise the 
loans. But loans in the later stages 
were given on a rational basis, and 
we feel there should be no difficulty 
in the realisation of those loans, be-
cause they were given bigger sums 
and they were integrated loans and 
for specific proj ects. 

Shr! S. C. Samanta: Is it not a 
fact that the loans were given in ins-
talments and not in lump sums and 
therefore they could not utilise the 
loans for the purpose meant? 

Shri Mehr ChaBd Khanna: I have 
said that in the initial stages the 
loans were given in driblets; and they 
were small loans. 

Shrlmati Renu Chakravartty: 
find that in the eastern sector, no 
money has been given in the form of 
compensation. Why is it that the 
Government has not yet taken a 
policy decision whether the loans 
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given to the East Pakistan refugees 
can be written off? 

8hri Mehr Chand Khanna: These 
two things are quite separate. Pay-
ment of compensation has nothing to 
do with the remission of loans. Pay-
ment of compensation has been made 
in the Western region because there 
was evacuee property law. In the 
Eastern region, there is no evacuee 
property law. Under the agreement 
of the two Prime Ministers, famously 
known as the Nehru-Liaquat Pact, 
the East Pakistan displaced persons 
can hold on to their property, realise 
rents and even sell the property. 

8hri Tridib Kumar Chaucihuri: 
May I know if the Minister had seve-
ral conferences with the West Bengal 
Government over the question of re-
mission of loans granted to East Pak-
istan refugees, and may I know whe-
ther it is a fact that the West Bengal 
Government has recommended that 
these loans up to a certain limit 
should be remitted and written off? 

8hri Mehr Chand Khanna: The 
reply is in the affirmative. We have 
taken a tentative decision that loans 
up to a particular limit should be 
written off and beyond that limit, 
loans should be scaled down. We are 
trying to find out the financial impli-
cations of the suggestions that have 
been placed before us. Only a month 
or two ago, .1 asked the Chief Minis-
ter of West Bengal to give me the 
data on those loans. When the data 
is received Government will be in a 
position to' take a firm decision. 
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Shrimati Savitri Nigam: While 
replying to a supplementary, the hon. 
Minister has stated that the position 
of the East Bengal refugees is quite 
different and that they can go and 
sell their property in Pakistan. Keep-
ing in view the present precarious 
situation, can anybody hope that they 
can go to Pakistan and sell their pro-
perty? What action has Government 
taken to give them some other relief? 

Mr. Speaker: She is arguing the 
case and not askin·g for any informa-
tion. 

Dr. Ranen Sen: It is a known fact 
that most of the refugees from East 
Pakis:an did not get any rehabilitation 
grant nor did they get any compensa-
tion or adequate loans. Whatever 
loans were given, the amount was too 
inadequate. In view of this fact, 
may I know whether the Government 
will again consider the desirability of 
writing off these loans? 

Mr, Speaker: It is a suggestion for 
action. 

Shri Kapur Singb: A figure of Rs. 80 
crores of unredeemed loans has been 
mentioned. May I ask for a break-
up or this figure in respect ot West 
Pakistan and East Pakistan? 

Sbrl Mebr Chand Khanna: 'lhe 
amount given to West Pakistan dis-
placed persons was about Rs. 60 
crores. The major portion of these 
loans was treated as public dues. They 
were adjusted against the claims that 
were given to the displaced persons 
from West Pakistan. So on that ac-
count a large portion of 'the loan has 
been realised. A3 regards the loan 
that is given to displaced persons from 
East Pakistan, the total there is 
Rs. 80 crores to Rs. 82 crores, and only 
a very smal! part of it-maybe a few 
~rvres-has ·been realised. 

Sbrlmati Renu Cbakravartty: May I 
know what is the ceiling up to which 
It is proposed t:> write off the loans 
Hnd up to what point the loans will 
be lowered on a graded scale? What 
i~ it that you are considering? 

Sbrl Mebr Chand Khanna: As soon 
as we receive a reply from West Ben-
gal, we should be in a position to take 
a final decision ·because big financial 
implications are involved there. 

Sbrl S. M. Banerjee: In addition to 
those displaced Persons who are in 
West Bengal, there are displaced per-
sons in Uttar Pradesh and other 
States who were given meagre loans 
of Rs. 1000 or even Rs. 500. I want 
to know whether in their cases also 
there is going to be this 'writing off'? 

Sbri Mehr Chand Khanna: Whatever 
decision is taken with regard to the 
displaced persons settled ill West 
Bengal, it will equally apply to those 
displaced .persons who are in Assam, 
Tripura, Bihar, Uttar Pradesh etc. May 
I add. Sir, that this decision only 
covers those displaced persons who 
have already come to India and we 
are not treating the new ones on the 
~ame level as yet. 

Sbri Swell: The hon. Minister has 
said that he has been in touch with 
the Chief Minister Of West Bengal 
for writing off a certain percentage 
of these loans or scaling them down. 
May I know what will be thc tate of 
those displaced persons who have 
come to Assam? Is he in touch with 
the Government Of Assam for the 
same purpose? 

Sbrl Mebr Chand Khanna: We will 
treat them alike. 

Nanna~a Valley Corporation 
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the Minister of IrrlratloD IUMI 
be pleased to refer to the 




